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Statement of Objectives and Reasons

It is necessary to amend the section 8, section 53 and section 90 of the
Uttarakhand Panchayati Raj Act, 2016 to substitute the provision related to
disqualification for membership of three-tier Panchayats for persons having more

than two living biological children.

2-  The proposed bill fulfills the above objectives.

Satpal Maharaj

Minister
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Uttarakhand Panchayati Raj (Amendment) Bill, 2024

(Uttarakhand Bill No................. Year 2024)

further to amend the Uttarakhand Panchayati Raj Act, 2016

Be it enacted by the Uttarakhand State Legislative Assembly in the seventy-fourth
year of the Republic of India as follows:-

Short title and 1. (I)This Act may be called as
commencement Uttarakhand Panchayati Raj
(Amendment) Act, 2024,

(2) It shall come into force at once.
Amendment of Section 8 2. Clause (r) of sub-section (1) of section 8
of the Uttarakhand Panchayati Raj
Act,2016(hereinafter referred to as the
principal Act) shall be substituted as
follows, namely :-
“(r) He has more than two living
biological children :
Provided that ‘the above provision
regarding disqualification shall not
apply in case when two or more children
are born in the second pregnancy after
the first child.”
Amendment of Section 53 3. Clause (r) of sub-section (1) of section .

53 of the principal Act shall be
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substituted as follows, namely :-
“(r) He has more than two living
biological children:
Provided that the above provision
regarding disqualification shall not
apply in case when two or more children
are born in the second pregnancy after
the first child.” |
Amendment of Section 90 4. Clause (r) of sub-section (1) of section
90 of the principal Act shall ‘be
substituted as follows, namely:-
“(r) He has more than two living
biological children.
Provided that the above provision
regarding disqualification shall not
apply in case when two or more children
are born in the second pregnancy after
the first child.”

wfer
o

&1 e Siftreprd
Rremer I wiEarera



2’56

QU S0

yarfda faere SanmEvs YardRie sfSfE, 2016”7 &1 GeEE 9 2

1. s & wvs 1 # fdue @ wfdra am ik urRwT &g Susy gwaifaa 2

2. fadus & wve 2 7 T 8 B SUENT (1) & @us (g) F HEE fbar o
TR B ' :

s.ﬁmfﬁmaﬁwséa?rwﬁ)a%m@ﬁmﬁwﬁm
ST Ui | |

4. ﬂﬁwtﬁm4ﬁwgoﬁwém(1)iﬁw(ﬁ)ﬁmﬁw%m

T R # ‘

WAy HERIST
HAT |

g

el FHT TTWCET
iR FACiEife



23F

foita_smus

gt A SeREvs GaradRTeT ST, 2016 # HeMH AT T

yeifag fEe # wsg o | A R0 ueR @ aradt o st
TG & DI TG AAed T8I B |

HAdUlel HelRMS
w3 |

gATOTE ufey

cltes 3@ aiftrers)
faeme @ afuera



238

R

- Lo
faemer wian 4=
s PACTEE]



